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FINAL ORDER NO.76280/2024 

DATE OF HEARING   :   12 July 2024 

DATE OF DECISION  :  12 July 2024 

ORDER [Per : ASHOK JINDAL] : 

The appellant is in appeal against the impugned order wherein Cenvat 

Credit was denied on the ground that address of the appellant in the invoice is 

although correct but goods have been delivered to another premises at “25B, 

Khagen Chattejee Road, Kolkata-700002’ whereas the appellant is located at “1, 

Graham Road, Kamarhati, Kolkata-700058” as mentioned in the invoice. 

Therefore, proceedings were initiated against the appellant to deny Cenvat 

Credit. By impugned order, the Cenvat Credit was denied and ordered for 

appropriation of amount as already reversed by the assessee along with interest 

and penalty was also imposed. By way of this appeal, the appellant has 

challenged the said order. 

2. Heard the parties. 

3. On perusal of record, I find that Challan Cum Tax Invoice shows the 

address of the appellant as well as the place where the goods have been 

delivered are at “1, Graham Road, Kamarhati, Kolkata-700058”. For better 

appreciation of the facts, both the invoices against which Cenvat Credit are said 

to be denied are extracted herein below:- 
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4. As it is evident from the Challan Cum Tax Invoice that goods have 

been delivered to the appellant’s factory premises and in support of the 

claim thus transporter has also filed an affidavit that they have delivered 

goods at 1. Graham Road, Kamarhati, Kolkata-700058. In that 

circumstance, I hold that Cenvat Credit cannot be denied to the appellant.  
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5. In view of this, the impugned order deserves no merits, hence, set 

aside. Accordingly, I allow the appeal with consequential relief, if any, as per 

law. 

(Dictated and pronounced in the open Court.) 

                                 

            Sd/-                           

                                                                (ASHOK JINDAL) 

                     MEMBER (JUDICIAL) 
 

Pooja 


